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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0O.A. No. 211/2024

IN THE MATTER OF:

Sanjay Agarwal ...Applicant
Versus

State of Uttarakhand & Ors. ...Respondents

RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3.

Most Respectfully Showeth:

I, Jai Lal Sharma, S/o B. R.
Sharma, aged 59 years, presently
posted as Joint Secretary,

Government of Uttarakhand:

(Deponent)

I, the above name deponent, do hereby solemnly affirm and stated as

|
hereunder:




L

That the deponent is presently posted as Joint Secretary, Government of
Uttarakhand i.e. Respondent No. 3 in the present matter as such he is fully

conversant with the facts of the case and competent to swear the present

Affidavit.

2. That the present Affidavit of Reply is being filed pursuant to the Hon’ble
Tribunal’s order dated 02.07.2025 directing the respondents to file an
update on action taken in respect of identification and removal of
encroachments on the natural drain/rivulet at Mauja Tapovan, Tehri

Garhwal, and removal of waste dumped therein.

3. That in terms of this Hon’ble Tribunal’s directions passed in the aforesaid
order dated 02.07.2025, Respondent No. 1 issued letter dated 31.07.2025
bearing number 318518/ XXXVIII-1-25/E-82456 to Respondent No. 3,
with respect to the steps taken by such respondent in compliance of the
orders dated 19.03.2025 and 02.07.2025. Copy of the letter dated

.31.07.2025 bearing number 318518/ XXXVIII-1-25/E-82456 sent by
Respondent No. 1 to Respondent No. 3, Respondent No. 12 and

Respondent No. 2 is annexed as Annexure — 1.

xﬂ‘ldsm\ed the letter No. 4785 dated 05.08.2025 by Engineer-in-Chief,
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therefore, the drain that is constructed on the banks does not come under
the control and jurisdiction of Respondent No. 3. Copy of the letters dated
04.08.2025 and 06.08.2025 sent by Respondent No. 3 is annexed as

Annexure 2.

That Respondent No. 3 has always participated in all the meetings of the

joint committee formulated in terms of this Hon’ble Tribunal’s orders. Dr.

RK. Chaturvedi, being the representative of Respondent No. 3 as
appointed by the nodal agency Respondent No. 2 has been present for on-
spot inspections conducted by the joint committee and reports have been
available on time. The said information was communicated by the
Executive Engineer, Respondent No. 3 to Respondent No. 1 vide its letter
dated 06.08.2025 bearing number 1343/ S.K.N./ Application no. 211 of

2024 which is annexed as Annexure 3.

That the contents of the Affidavit have been prepared by the counsel
under the instructions of the deponent and the same are true and correct

and nothing material and has been concealed therefrom.

That the deponent undertakes to comply with any further directions that

Advocate! | w |
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Verified at Dehradun, Uttarakhand on day of August 2025 that the
contents of the above affidavit are true and correct to the best of my

knowledge and belief, no part of it is false and nothing material has been

concealed therefrom.

KATAR SINGHY

‘Adyocate) 'i |\
Dehrg Jun Districi™ | h I;
Reg.No,-24216 ; /!
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“Respondents no.1, 3 and newly added respondent no.12 are directed to also
mention in their responses action taken regarding identification of encroachments on
natural drain/rivulet and removal thereof and also removal of waste dumped in the
natural drain/rivulet.”
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